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SCHEDULE 1 :- NATIONAL HIGHWAYS

NATIONAL HIGHWAYS ACT, 1956

48 of 1956

[11th September, 1956]

"Under an agreement entered into with the then existing Provinces,
the Government of India provisionally accepted entire financial
liability, with effect from the 1st April, 1947, for the construction,



development and maintenance of certain highways in the Provinces
which were considered suitable for inclusion in a system of national
highways. Upon the creation of the Part B States and the new Part
C States under the Constitution, the national highways scheme was
extended to those States also. 2, Under entry 23 of the Union List,
Parliament has exclusive power of legislation with respect to
highways which are declared to be national highways by or under
law made by Parliament. It is, therefore, proposed that the
highways comprised in the Schedule annexed to this Bill should be
declared to be national highways. Such a declaration would help
the Central Government in exercising its powers with respect to the
development and maintenance of these highways more effectively.
Power is also sought to be vested in the Central Government to
declare by notification other highways to be national highways.
Power should also be given to the Central Government to enter into
agreements with the State Governments or municipal authorities
with respect to the development or maintenance of any portion of
any national highway and fees may have to be levied in respect of
certain types of services rendered on national highways. 3. The
present Bill is designed to achieve the objects set forth above." -
Gaz. of Ind., 7-8-1956, Extra., Pt. II, S. 2, p. 661. Act 30 of
1977.- Section 7 of the National Highways Act, 1956. empowers
the Central Government to levy fees for the services or benefits
rendered in relation to the use of ferries, temporary bridges and
tunnels on national highways. This section does not enable the
levying of such fees on permanent bridges. With a view to
facilitating the raising of additional resources for the development
of national highways, it is proposed to amend the said Section 7 so
as to enable such fees being levied on permanent bridges costing
more than rupees 25 lakhs and opened to traffic on or after I st
April, 1976. It is also proposed to include on enabling provision to
exempt any bridge from the payment of fees if it is considered
necessary in the public interest. 2. Opportunity is also being availed
of to make some consequential amendments in the Act. 3. The Bill
seeks to achieve the above.-Gaz. ofind., 10-6-1977, Pt. II, S.
2,Ext. P. 291. Act 1 of 1993.- Section 7 of the National Highways
Act, 1956 provides for the levy of fees by the Central Government
for services or benefits rendered in relation to the use of ferries,
bridges and tunnels on national highways. The need to augment
resources for the development of national highways has been felt
since long. Certain sections of the national highways are, therefore,
intended to be selected for the purpose of levying fees for the use



of such sections, 2. It is. therefore, proposed to empower the
Central Government to levy fees for services or benefits rendered in
relation to the use of any section of a national highway.
Consequently, the aforesaid Act is sought to be amended. 3. The
Bill seeks to achieve the aforesaid objects. -Gaz. of India, 27-2-
1992, Pt. II - S. 2, Ext., P. I (No. 3) Act 26 of 1995.- Proper
development of road infrastructure is essential for economic
development of the country. However, due to constrain of
resources, it has not been possible to allocate sufficient funds for
the development of road sector in the country. Therefore, a need
has been felt to tap private entrepreneurship and private resources
in the development of road sector. With this in view, the
Government has taken a number of measurers like the declaration
of road sector as an industry and infrastructure facility and certain
other concessions, A number of private investors including foreign
investors have shown interest in the proposal to open the road
sector for private.investment. However, in the absence of an
enabling provision in the National Highways Act, 1956, it is not
possible to enter into agreements with private investors for the
development of roads. 2. It is, therefore, proposed to enable the
Central Government :- (i) to enter into agreement with any person
i n relation to the development and maintenance of the whole or
part of a national highways; (ii) to levy fees and authorise the
person who has undertaken to develop the whole or any part of a
national highways to collect such fee; (iii) to empower such person
to regulate traffic on such national highway. 3. It is also proposed
to provide for punishment for mischief by injury to such national
highways. 4. The Bill seeks to achieve the aforesaid objects. - Gaz.
of Ind" 25-4-1995, Pt. II. S. 2. Ext.. P.3 (No. 10).

1. Short title, extent and commencement :-

(1) This Act may be called the National Highways Act, 1956.

(2) It extends to the whole of India.

(3) It shall come into force on such date 1 as the Central
Government may, by notification in the Official Gazette, appoint.

1. The Act came into force on 15-4-1957 : see S.R.O. 1180 D/-4-4-
1957, Gaz. of Ind., 1957, Pt. II, S. 3, p. 730. Act extended to and
enforced on 28-6-1975 in Sikkim-See S.O. 208 (E), Gaz. of Ind.,
16-5-1975, Pt. II, S. 3 (ii), Ext. p. 1213 and Gaz. of Ind. 28-6-
1975, p. 1383.



2. Declaration of certain highways to be national highways
:-

(1) Each of the highways specified in the Schedule 1 [***]is hereby
declared to be a national highway.

(2) The Central Government may, by notification in the Official
Gazette, declare any other highway to be a national highway and
on the publication of such notification such highway shall be
deemed to be specified in the Schedule.

(3) The Central Government may, by like notification, omit any
highway from the Schedule and on the publication of such
notification, the highway so omitted shall cease to be a national
highway.

1. Omited for "except such parts thereof as are situated within any
municipal area ", vide " The National Highways Laws (Apaendment)
Act, 1997" Dt.March 25, 1997 Published in Received the assent of
the President on March 25, 1997 and published in the Gazette of
India, Extra., Part II, Section I, dated 25th March, 1997, pp. 1-6,
No. 30

3. Definitions :-
1 .-In this Act, unless the context otherwise requires,-

(a) "competent authority" means any person or authority
authorised by the Central Government, by notification in the Official
Gazette, to perform the functions of the competent authority for
such area as may be specified in the notification;

(b) "land" includes benefits to arise out of land and things attached
to the earth or permanently fastened to anything attached to the
earth.

1. Substituted for " 3 Definition In this Act, "municipal area" means
any municipal area with a population of twenty thousand or more
the control or management of which is entrusted to a municipal
committee, a town area committee, a town committee or any other
authority. ", vide " The National Highways Laws (Apaendment) Act,
1997" Dt.March 25, 1997 Published in Received the assent of the
President on March 25, 1997 and published in the Gazette of India,
Extra., Part II, Section I, dated 25th March, 1997, pp. 1-6, No. 30

3A. Power to acquire land, etc :-

(1) Where the Central Government is satisfied that for a public
purpose any land is required for the building, maintenance,



management or operation of a national highway or part thereof, it
may, by notification in the Official Gazette, declare its intention to
acquire such land.

(2) Every notification under sub-section (1) shall give a brief
description of the land.

(3) The competent authority shall cause the substance of the
notification to be published in two local newspapers, one of which
will be in a vernacular language.

3B. Power to enter for survey, etc :-
On the issue of a notification under sub- section (1) of Section 3-A,
i t shall be lawful for any person, authorised by the Central
Government in this behalf, to-

(a) make any inspection, survey, measurement, valuation or
enquiry;

(b) take levels;

(c) dig or bore into sub-soil;

(d) set out boundaries and intended lines of work;

(e) mark such levels, boundaries and lines by placing marks and
cutting trenches; or

(f) do such other acts or things as may be laid down by rules made
in this behalf by that Government.

3C. Hearing of objections :-

(1) Any person interested in the land may, within twenty-one days
from the date of publication of the notification under sub-section
(1) of Section 3-A, object to the use of the land for the purpose or
purposes mentioned in that sub-section.

(2) Every objection under sub-section (1) shall be made to the
competent authority in writing and shall set out the grounds
thereof and the competent authority shall give the objector an
opportunity of being heard, either in person or by a legal
practitioner, and may, after hearing all such objections and after
making such further enquiry, if any, as the competent authority
thinks necessary, by order, either allow or disallow the objections.

Explanation.-For the purposes of this sub-section, "legal
practitioner" has the same meaning as in clause (i) of sub-section



(1) of Section 2 of the Advocates Act, 1961 (25 of 1961).

(3) Any order made by the competent authority under sub-section
(2) shall be final.

3D. Declaration of acquisition :-

(1) Where no objection under sub-section (1) of Section 3-C has
been made to the competent authority within the period^ specified
therein or where the competent authority has disallowed the
objection" under sub-section (2) of that section, the competent
authority shall, as soon as may be, submit a report accordingly to
the Central Government and on receipt of such report, the Central
Government shall declare, by notification in the Official Gazette,
that the land should be acquired for the purpose or purposes
mentioned in sub- section (1) of Section 3-A.

(2) On the publication of the declaration under sub-section (1), the
land shall vest absolutely in the Central Government free from all
encrumbrances.

(3) Where in respect of any land, a notification has been published
under subsection (1) of Section 3-A for its acquisition but no
declaration under sub-section (1) has been published within a
period of one year from the date of publication of that notification,
the said notification shall cease to have any effect :

Provided that in computing the said period of one year, the period
or periods during which any action or proceedings to be taken in
pursuance of the notification issued under sub-section (1) of
Section 3-A is stayed by an order of a court shall be excluded.

(4) A declaration made by the Central Government under sub-
section (1) shall not be called in question in any court or by any
other authority.

3E. Power to take possession :-

(1) Where any land has vested in the Central Government under
sub-section (2) of Section 3-D, and the amount determined by the
competent authority under Section 3-G with respect to such land
has been deposited under sub-section (1) of Section 3-H, with the
competent authority by the Central Government, the competent
authority may by notice in writing direct the owner as well as any
other person who may be in possession of such land to surrender or
deliver possession thereof to the competent authority or any person



duly authorised by it in this behalf within sixty days of the service
of the notice.

(2) If any person refuses or fails to comply with any direction made
under sub- section (1), the competent authority shall apply-

(a) in the case of any land situated in any area falling within the
metropolitan area, to the Commissioner of Police;

(b) in case of any land situated in any area other than the area
referred to in clause (a), to the Collector of a District; and such
Commissioner or Collector, as the case may be, shall enforce the
surrender of the land, to the competent authority or to the person
duly authorised by it.

3F. Right to enter into the land where land has vested in
the Central Government :-
Where the land has vested in the Central Government under
Section 3-D, it shall be lawful for any person authorised by the
Central Government in this behalf, to enter and do other act
necessary upon the land for carrying out the building, maintenance,
management or operation of a national highway or a part thereof,
or any other work connected therewith.

3G. Determination of amount payable as compensation :-

(1) Where any land is acquired under this Act, there shall be paid
an amount which shall be determined by an order of the competent
authority.

(2) Where the right of user or any right in the nature of an
easement on, any land is acquired under this Act, there shall be
paid an amount to the owner and any other person whose right of
enjoyment in that land has been affected in any manner
whatsoever by reason of such acquisition an amount calculated at
ten per cent of the amount determined under sub-section (1), for
that land.

(3) Before proceeding to determine the amount under sub-section
(1) or sub- section (2), the competent authority shall give a public
notice published in two local newspapers, one of which will be in a
vernacular language inviting claims from all persons interested in
the land to be acquired.

(4) Such notice shall state the particulars of the land and shall
require all persons interested in such land to appear in person or by



an agent or by a legal practitioner referred to in sub-section (2) of
Section 3-C, before the competent authority, at a time and place
and to state the nature of their respective interest in such land.

(5) If the amount determined by the competent authority under
sub-section (1) or sub-section (2) is not acceptable to either of the
parties, the amount shall, on an application by either of the parties,
be determined by the arbitrator to be appointed by the Central
Government.

(6) Subject to the provisions of this Act, the provisions of the
Arbitration and Conciliation Act, 1996 (26 of 1996) shall apply to
every arbitration under this Act.

(7) The competent authority or the arbitrator while determining the
amount under sub-section (1) or sub-section (5), as the case may
be, shall take into consideration-

(a) the market value of the land on the date of publication of the
notification under Section 3-A;

(b) the damage, if any, sustained by the person interested at the
time of taking possession of the land, by reason of the severing of
such land from other land;

(c) the damage, if any, sustained by the person interested at the
time of taking possession of the land, by reason of the acquisition
injuriously affecting his other immovable property in any manner,
or his earnings;

(d) if, in consequences of the acquisition of the land, the person
interested is compelled to change his residence or place of
business, the reasonable expenses, if any, incidental to such
change.

3H. Deposit and payment of amount :-

(1) The amount determined under Section 3-G shall be deposited
by the Central Government in such manner as may be laid down by
rules made in this behalf by that Government, with the competent
authority before taking possession of the land.

(2) As soon as may be after the amount has been deposited under
sub-section (1), the competent authority shall on behalf of the
Central Government pay the amount to the person or persons
entitled thereto.



(3) Where several persons claim to be interested in the amount
deposited under sub-section (1), the competent authority shall
determine the persons who in its opinion are entitled to receive the
amount payable to each of them.

(4) If any dispute arises as to the apportionment of the amount or
any part thereof or to any person to whom the same or any part
thereof is payable, the competent authority shall refer the dispute
to the decision of the principal civil court of original jurisdiction
within the limits of whose jurisdiction the land is situated.

(5) Where the amount determined under Section 3-G by the
arbitrator is in excess of the amount determined by the competent
authority, the arbitrator may award interest at nine per cent per
annum on such excess amount from the date of taking possession
under Section 3-D till the date of the actual deposit thereof.

(6) Where the amount determined by the arbitrator is in excess of
the amount determined by the competent authority, the excess
amount together with interest, if any, awarded under sub-section
(5) shall be deposited by the Central Government in such manner
as may be laid down by rules made in this behalf by that
Government, with the competent authority and the provisions of
sub-sections (2) to (4) shall apply to such deposit.

3I. Competent authority to have certain powers of civil
court :-
The competent authority shall have, for the purposes of this Act, all
the powers of a civil court while trying a suit under the Code of Civil
Procedure, 1908 (5 of 1908), in . respect of the following matters,
namely :- -

(a) summoning and enforcing the attendance of any person and
examining him on oath;

(b) requiring the discovery and production of any document;

(c) reception of evidence on affidavits;

(d) requisitioning any public record from any court or office;

(e) issuing commission for examination of witnesses.

3J. Land Acquisition Act I of 1894 not to apply :-
Nothing in the Land Acquisition Act, 1894 shall apply to an
acquisition under this Act.



4. National highways to vest in the Union :-
All national highways shall vest in the Union, and for the purposes
of this Act "highways" include-

(i) all lands appurtenant thereto, whether demarcated or not;

(ii) all bridges, culverts, tunnels, causeways, carriageways and
other structures constructed on or across such highways; and

(iii) all fences, trees, posts and boundary, furlong and mile stones
of such highways or any land appurtenant to such highways.

5. Responsibility for development and maintenance of
national highways :-
It shall be the responsibility of the Central Government to develop
and maintain in proper repair all national highways; but the Central
Government may, by notification in the Official Gazette, direct that
any function in relation to the development or maintenance of any
national highway shall, subject to such conditions, if any, as may
b e specified in the notification, also be exercisable by the
Government of the State within which the national highway is
situated or by any officer or authority subordinate. to the Central
Government or to the State Government.

6. Power to issue directions :-
The Central Government may give directions to the Government of
any State as to the carrying out in the State of any of the
provisions of this Act or of any rule, notification or order made
thereunder.

7. Fees for services or benefits rendered on national
highways :-

(1) The Central Government may, by notification in the Official
Gazette, levy fees at such rates as may be laid down by rules made
in this behalf for services or benefits rendered in relation to the use
of ferries, 1[permanent bridges the cost of construction of each of
which is more than rupees twenty-five lakhs and which are opened
to traffic on or after the 1st day of April, 1976,] temporary bridges
and tunnels on national highways land the use of sections of
highways].

2 [Provided that if the Central Government is of opinion that it is
necessary in the public interest so to do, it may, by like notification,
specify any bridge in relation to the use of which fees shall not be
leviable under this sub-section.]



(2) Such fees when so levied shall be collected in accordance with
the rules made under this Act.

(3) Any fee leviable immediately before the commencement of this
Act for services or benefits rendered in relation to the use of ferries,
temporary bridges and tunnels on any highway specified in the
Schedule shall continue to be leviable under this Act unless and
until it is altered in exercise of the power conferred by sub-section
(1).

1. Inserted by National Highways (Amendment) Act (30 of 1977) S.
2 (12-8-77).
2. Inserted, by National Highways (Amendment) Act (1 of 1993) S.
2 (w.r.e.f. 23-10-92.)

8. Agreements with State Governments or municipalities :-
1

1. Omited for Notwithstanding anything contained in this Act, the
Central Government may enter into an agreement with the
Government of any State or with any authority entrusted with the
control or management of any municipal area in relation to the
development or maintenance of the whole or any part of a national
highway situated within the State or, as the case may be, in
relation to the development or maintenance of any such part of a
highway situated within a municipal area as is referred to in sub-
section ( 1 ) of section 2 and any such agreement may provide for
the sharing of expenditure by the respective parties thereto., vide "
The National Highways Laws (Apaendment) Act, 1997" Dt.March
25, 1997 Published in Received the assent of the President on
March 25, 1997 and published in the Gazette of India, Extra., Part
II, Section I, dated 25th March, 1997, pp. 1-6, No. 30

8A. Power of Central Government to enter into agreements
for development and maintenance of national highways :-

(1) Notwithstanding anything contained in this Act, the Central
Government may enter into an agreement with any person in
relation to the development maintenance of the whole or any part
of a national highway.

(2) Notwithstanding anything contained in Section 7 the person
referred to in sub-section (1) is entitled to collect and retain fees at
such rate, for services or benefits rendered by him as the Central
Government may, by notification in the Official Gazette, specify
having regard to the expenditure involved in building,
maintenance, management and operation of the whole or part of
such national highway, interest on the capital invested, reasonable



return, the volume of traffic and the period of such agreement.

(3) Aperson referred to in sub-section (1) shall have powers to
regulate and control the traffic in accordance with the provisions
contained in Chapter VIII of the Motor Vehicles Act, 1988 on the
national highway forming subject matter of such agreement for
proper management thereof.

8B. Punishment for mischief by injury to national highway
:-
Whoever commits mischief by doing any act which renders or which
he knows to be likely to render any national highway referred to in
sub-section (1) of Section 8A impassable or less safe travelling or
conveying property, shall be punished with imprisonment of either
description for a term which may extend to five years, or with a
fine or with both.]

9. Power to make rules :-

(l) The Central Government may, by notification in the Official
Gazette, make rules for carrying out the purposes of this Act.

(2) In particular and without prejudice to the generality of the
foregoing power, such rules may provide for all or any of the
following matters, namely :-

(a) the manner in which, and the conditions subject to which, any
function in relation to the development or maintenance of a
national highway or any part thereof may be exercised by the State
Government or any officer or authority subordinate to the Central
Government or the State Government;

1(aa) the manner in which the amount shall be deposited with the
competent authority under sub-sections (1) and (6) of Section 3-H;

2[b] the rates at which fees for services rendered in relation to the
use of ferries, permanent bridges, temporary bridges and tunnels
on any national highway 2[and the use of sections of any national
highway] may be levied, and the manner in which such fees shall
be collected, under section 7 ;]

(c) the periodical inspection of national highways and the
submission of inspection reports to the Central Government;

(d) the reports on works carried out on national highways;



(e) any other matter for which provision should be made under this
Act.

4 [(3) Every rule made under this section shall be laid, as soon as
may be after it is made, before each House of Parliament, while it is
in session, for a total period of thirty days which may be comprised
in one session or in two or more successive sessions, and if, before
the expiry of the session immediately following the session or the
successive sessions aforesaid, both Houses agree in making any
modification in the rule or both Houses agree that the rule should
not be made, the rule shall thereafter have effect only in such
modified form or be of no effect as the case may be; so, however,
that any such modification or annulment shall be without prejudice
to the validity of anything previously done under that rule.]

1. Inserted vide " The National Highways Laws (Apaendment) Act,
1997" Dt.March 25, 1997 Published in Received the assent of the
President on March 25, 1997 and published in the Gazette of India,
Extra., Part II, Section I, dated 25th March, 1997, pp. 1-6, No. 30
2. Substituted by National Highways (Amendment) Act (30 of
1977) S. 3 (12-8-77)
4. Inserted, .

10. Laying of notifications, rules, etc., before Parliament :-
All notifications or agreements issued or entered into under this Act
shall be laid before both Houses of Parliament as soon as may be
after they are issued or entered into 1 [ ]

1. Portion beginning with words "and all rules made under section
9" and ending with words "or the session immediately fol lowing"
omitted by National Highways (Amendment) Act (30 of 1977) S. 4
(12-8-77).

SCHEDULE 1
NATIONAL HIGHWAYS

Serial No. National Highway Description of national highways No. 1 1 The
highway connecting Delhi, Ambala, Jullundur and Amritsar and proceeding
to the bor-der between India and Pakistan. 2 1A The highway connecting
Jullundur, Madhopur,Jammu, Banihal, Srinagar, Baramula and Uri. 3 2 The
highway connecting Delhi, Mathura, Agra, Kanpur, Allahabad, Banaras,
Mohania, Barhi and Calcutta. 4 3 The highway connecting Agra, Gwalior,
Shivpuri, Indore, Dhulia, Nasik, Thana and Bombay. 5 4 The highway
starting from its junction near Thana with the highway specified in serial
No. 4 and connecting Poona, Belgaum, Hubli, Bangalore, Ranipet and
Madras. [5B 4B The highway starting from its junction with Panvel-Uran
State Highway near Nhava-Sheva Port Complex and proceeding further with
one aim terminating of Kalamboli on National Highway No. 4 and another
arm crossing National Highway 17 near Palaspe and proceeding further to
terminate on National Highway No. 4.] 6 5 The highway starting from its



junction near Baharagora with the highway specified in serial No. 7 and
connecting Cuttack, Bhubaneshwar, Visakhapatnam, Vijayavada and Madras.
7 6 The highway starting from its junction near Dhulia with the highway
specified in serial No. 4 and connecting Nagpur, Raipur, Sambalpur,
Baharagora and Calcutta. 8 7 The highway starting from its junction near
Banaras with the highway specified in serial No. 3 and connecting
Mangawan, Rewa, Jabalpur, Lakhnadon. Nagpur, Hyderabad. Kurnool,
Bangalore, Krishnagiri, Salem, Dindigul, Madurai and Cape Comorin. 8A 7A
The highway connecting Palayankottai on N. H. 7 with the Tuticorin port.]
Serial No. National Description of national highways Highway No. 9 8 The
highway connecting Delhi, Jaipur, Ajmer. Udaipur, Ahinedabad, Baroda and
Bombay. 10 8A The highway connecting Ahmedabad, Limbdi, Morvi and
Kandla. 11 8B The highway starting from its junction near Bamanbhore with
the highway specified in serial No. 10 and connecting Rajkot and Porbandar.
a[ 11 A 8C The highway connecting Chiloda on N. H. No. 8, in Gujarat,
Gandhinagar and terminating at Sarkej on N. H. 8A.] 12 9 The highway
connecting Poona,Sholapur, Hyderabad and Vijayavada. 13 10 The highway
connecting Delhi and Fajilka and proceeding to the border between India
and Pakistan. [13E 15 The highway connecting Pathankot- Amritsar,
Bhatinda, Ganganagar, Bikaner, Jaisalmer, Banner to its junction with N. H.
No. 8A near Samakhiali (near Kandia). 13G 17A The highway starting from
its junction near Cortalim with N. H. No. 17 and terminating at the
Marmugao Port.] 14 22 The highway connecting Ambala, Kalka, Simla,
Narkanda, Rampur and Chini and proceed- ing to the border between India
and Tibet near Shipki-La. [14A 23 The highway connecting
Chas,Ranchi,Rourkela,Talcher and terminating at N.H. No. 42.] 15 24 The
highway connecting Delhi, Bareilly and Lucknow, 16 25 The highway
connecting Lucknow, Kanpur, Jhansi and Shivpuri. 17 26 The highway
connecting Jhansi and Lakhnadon. 18 27 The highway connecting Allahabad
with \ \ \ \ \ the highway specified in serial No. 8 near Mangawan. 19 28
The highway starting from its junction near Barauni with the highway
specified in serial No. 23 and connecting Muzaffarpur, Pipra, Gorakhpur and
Lucknow. 20 28A The highway starting from its \ \ \ junction near Pipra
with the highway specified in serial No. 19 and connecting Sagauli and
Raxaul and proceeding to the border between India and Nepal. 21 29 The
highway connecting Gorakhpur, Ghazipur and Banaras. 22 30 The highway
starting from its junction near Mohania with the highway specified in serial
No. 3 and connecting Patna and Bakhtiyarpur. 23 31 The highway starting
from its junction near Barhi with the highway specified in serial No. 3 and
connecting Bakhtiyarpur, Mokameh, Pumea, Dalkhola, Siliguri. Sivok. and
Cooch Behar and proceeding to its junction with the highway specified in
serial No. 28 near Goalpara. 24 31A The highway connecting Sivok and
Gangtok. 24A 32 The Highway starting from its junction near Govindpur
with N. H. No. 2 and connecting Dhanbad with Jamshedpur. [24AAA 31C
The highway starting from near Galgalia, connecting Baghdogra, Chalsa,
Nagrakata, Goyerkata.] 25 33 The highway starting from its junction near
Barhi with the highway specified in serial No. 3 and connecting Ranchi and
Tatanagar and proceeding to its junction with the highway speci- fied in
serial No. 7 near Bharagora. 26 34 The highway starting from its junction
near Dalkhoda with the highway specified in serial No. 23 and connecting
Berhampore, Barasat and Calcutta. 27 35 The highway connecting Barasat
and Bangaon and proceeding to the border between India and Pakistan. 28
37 The highway starting from its junction near Goalpara with the highway
specified in serial No. 23 and connecting Gauhati, Jorabat, Kamargaon,
Makum and Saikhoa Ghat. Serial No. National Description of national
highways Highway No. 29 38 The highway connecting Makurn, Ledo and



Lekhapam. 30 39 The highway connecting Kamargaon, Imphal, and Palel
and proceeding to the border be tween India and Burma. 31 49 The highway
connecting Jorabat and Shillong and proceeding to the border between India
and Pakistan near Dawki. 32 49 The highway starting from its junction near
Sambalpur with the highway specified in serial No. 7 and proceeding via
Angul to its junction with the highway specified in serial No. 6 near Cuttack.
33 43 The highway connecting Raipur and Vizianagaram and proceeding to
its junction with the highway specified in serial No. 6 near Vizianagaram. 34
45 The highway connecting Madras, Tiruchirapalli and Dindigul. 35 46 The
highway connecting Krishnagiri and Ranipet. 36 47 The highway connecting
Salem, Coimbatore, Trichur, Ernakulam, Trivandrum and Cape Comorin.
[36A 41 The Highway between its junction (near Kolaghat) with N. H. No. 6
and the point where it touches Haldia port.] [* * * * * *] [37A 48 The
highway connecting Bangalore, Hassan and Mangalore.] 38 49 The highway
connecting Madurai and Dhanushkodi. 39 50 The highway connecting Nasik
with the highway specified in serial No. 5 near Poona. [40 51 The highway
starting from its junction at Paikan on N. H. No. 37 in Assam, connecting
Tura and terminating at Dalu in Meghalaya. 41 52 The highway starting from
its junction at Baihata Charali on N. H. No. 31, in Assam, con- necting
Tejpur, Bander Dewa, Northlakhimpur, Pasighat, Tezu, Sitapani and
terminating near Saikhoaghat on N. H. No. 37. 42 52A The highway starting
from its junction at bander Dewa on N. H. No. 52 in Assam and terminating
at Hanagar in Arunachal Pradesh. 43 53 The Highway starting from its
junction near Badarpur on N. H. No. 44, in Assam connecting Silchar,
Jirighat and terminating near Imphal on N. H. No. 39.] [1 [44 54 The
highway starting from its junction at Silchar in Assam or N. H. No. 53
connecting Aizawl and terminating at Taipang in Mizoram. 44A 54A The
highway starting from its junction at Theriat in Mizoram on National
Highway No. 54 and terminating at Lungli in Mizoram. 44B 54B The highway
starting from its junction at "Venas Saddle" in Mizoram on National Highway
No. 54 and terminating at Saiha in Mizoram.] [44-D 55 The highway starting
from Siliguri on National Highway No. 31 passing through Kurseong and
terminating at Darjeeling.] [45 56 The highway starting from Lucknow and
connecting Jagdishpur, Sultanpur and Jaunpur and terminating near
Varanasi.] [Amendments taken for the Schedule from material available.
They are not exhaustive.]


